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ACT No. XVZ OF 1869. 
' 

P A ~ ~ E I )  THE GOVBRNOR-GENERAL OP INDIA 1t.r C O U N C I ~ ,  

(-Recdved tlze assemt of tke Governw- General MA the 24th L W ~ r c l ~  1864.) 

-. 

An Act to pvovide for1 the Reyistratim of Assu?wtces. 

WHEREAS it i i  expedient to consolidate and amend the laws relating to 
.Preamble. t h e  Regist.ra,ti~n of Assurances; I t  is enacted as follows :- 

REPEAL OF KEG[ILATIOMS AND IICTE. 

'I :I. Ttle Xeguintioas and Acts and parts of Re,nulations and Acts set forth in 
the Schedule annexed to this Act  are hereby repealed to the 

:I , a m  repealed. extent mentioned ill tlie said SChodule, except i n  so h r  as 
auch Regulations or Acts rescind other Regulations or Acts, and except as r ega td~  
li1strument.s duly registered ul-itler their1 or m y  of them before the date on which 
this Act shall come into operation. 

* 11. Prom the date on which this Act shall be extended as hereinafter 

Itcpenl of rules rclat- provided to'any part of British India ~ I I  which the ~egula t ions  
ing to the Registratio11 Acts ~nentionecl it1 che Schedille annexed to this Act are not 
of hasuranws in certain 

in force, all Rules and Regulations relating to the Registration 
of' Assurances i11 force in sucll part of British Indis shall cease to have effect, except 
as regards Instruments duly registered under any of t,he said Rules or Regulations 
in such part of British India. 

DEFINITIONS. 

111. The following words and expressions in this Act shall have the 
rneaniiigs hereby assigned to them, unless there be something 
in the subject. or con text repugnant to such construction- 

The words " British India" denote the Territories which au.e or may become * 

vested in Her Majesty by the Statute 21  and 22 Vic., cap. 
'' British India." . 

106, entitled "An Act for the better Government of Indi5" 
cept the settlement of Prioce of Wales' Island, Singapore, and 31alacca : 

The 
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ACT No. XVI OF 1864. 

'fhe words " Local Government" denote the person or persons authorized by 
law to  administer .fhe Exe'cutive Government in any part of 

I' Local Government." British India : 4 
4 

' 3  The words "   ear" and " month" denote a year or month respectively by 
t$ 

"Year" and " monkh!' tllC Brit3ish Calendar : 

(c Section: The word " Section" denotes a Section of this Act : 
1 
,- a 

Words importing the singular number include the 'plural rtuinber ; words 
Xumber. importing the plural number include the singular iiunlber : 

Gender. Words importing the masculine gender include fema,les. 

V .  I t  sha1.l be lawful for the Gover.nor.Genera1 of India in 
a n  order to be publishe'd in the Gazette of India 

The Heail Executive 
Oacer of certain TelTi. that in any Territory under rheirnmediate administrstion of 
tory may ,be vested with 
the rpo+h coliferred .by the Governnient of India :the Elend Executive Officer of such 
t& *ct On local 'f erritory shall exercise the powers vested by this Act in "a%xrnterits. 

locd Goverr~ments, and thereupon such Officer shall, . f ~ r  
,pul;posas of this Act, be the local Government of such Territory as definkd 
thlis Act. 

REGISTItATION ESTABLISHMENT. 

V. Every local Government shall estnblist~ within the 'L'errit,ories subject 
such. Government., at such place as  to it  shall seem fit, 

Geueral Kegister Office. O.fice to be called the General Register Office, and shall 
point an -0ECicer to the ch,asge of such Office, who shall . be . the Registrar 'Gen 
of the Territories for which he is appointed. Nothing in this Act co 
.wake. it ~tnlawful for any Rcgistl~ar General t.o l~olcl si~nultaneously any o  
Office to which he may be appointed by the local Government. 

VI. For the purposes of t,his Act, the local Governrnent shall form Dis 

~ b ~ ~ ~ ~ i ~ ~  of niutl.iots a.nd shall divide such Districts into Sub-Districts, ,znd 
alkd Sub3istriota. prescribe and from tirne to time may alter t.he limits o 
'Districts and Sub-Districts s o  formed. 

The local Goverrlment shall also fo r* the  purposes bf' this Act 
limits of the Presidency Towns of Calcutta, Madrbs, ant1 Bombay respec 
and every such Town  hall for the purposes of this Act be deemed 

The local Gqvernrnent ma.y; if it shall think fit so to do; 
. . 

Presidency ??owns respectively into sub-~ist&ts,  and may from time to ti 
the 1ilni.t; of the said ~ r e s i d e n q  'fowns and of the said Sub-Distficts the 

, . 



'Cke Districts and Gub-Districts formed under this Section, together with the 
4 
D 

l idits thereof, urin every alteration of such limits, shall be forthrvith notided by .a 
3 

the "local Governrrient in the bficial Gazette. 1 
VII. The local Government shall establish in every District an Office to '3 

Establishment of Reg- 
be styled the Ilistrict Register Office, and in evgry Sub- 1 % 

~ t e ?   office^. Dist.rid an Office to be styled the Deputy Register Office. 1 
VIII. The local Government may appoint such persons, whether Public 

6fficers or not as i t  may think proper, to be District Registrars 
Appoihtment of Dis- 

trict m d  Deputy Regis- of the several Distrias, and to be Deputy Registrars of the 
tram. 

several Sub-Districts formed as aforesaid respectively : pro- 
vided that, except in the said Presidency Towns of Calcutta, Madras, and 
Bombay, no person shalI at the same time hold both the Office of Llistrict Regis- 
t,rar and the Office of Deputy Kegistrar. 

iX. in each of the Presidency Towns aforesaid not for the tirne being 
I 

j)uties of District R ~ -  divided into Sub-Districts, the District Registrar shall perform 
gistrar of a, Presidellcy 
Town not divided all the duties of a Deputy Eegistrar of a Sub-District under 
Sub-Dis'tricts. this Act in the same nxinner 2nd subject to the sarne rulks as 
if such Presidency Town were a Sub-District ; provided that there shill bi? no 
appeal under Section LXlI from his order. 

X. In case of the absence of any Deputy Registrar, or of a vacancy 
occurring in the Office of any Deputy Registrar, i t  shall be l'rovision for cases of 

of Registrarsor lawful for the District Registrar to whom such Deputy 
vacancy in the office. 

Registrar is subordinate to  appoint any person whom he may 
think proper to take ten~poral*y charge of the Office of such Deputy R e g i ~ t r a ~ ,  
and to register Instrurnents in the same manner as if such person hacl been 
appointed to the Office hy the'local Govert~ment. In case of the absence of any 
District Registrar, or of a vacancy occurrillg in the Office of any District Regis- 
trar, the Judge of the principal Court of original Civil j~risdict~ion of the Dis- 
trict shall, during such nbserlce or vicancy, be the District Itegistrar. I n  case of 
the absence of the District Registrar of a Presidency Town, or of a vacancy 
occurring in the Office of any such ltegistrttr, i t  shall be lawful for the Registrar 
General of the Presidency, or place, to appoint any person whom he may think 
proper to take temporary charge of the Office of such Registrar. 

XI. It shall be lawful for the local Governruent, with the sanction of the 

Salaries and establish- Governor-General of India in Council, to assign such salaries 
as such local Government may from tiule to time deerxi proper, 

to the Registrar General, the Llistrict kogistrars, and the L)opoty 8rgistrars 
appointed 

, 

>_L-". . r 
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~fipoiiited under this Act, or to provide for the remuneration of such ,Officers by 
feits, br partly by fBes a.nd partly by sa.laries. I t  sha.11 also be lawful for'the 1oc.s~ 
Government, with the like sanction, to allow such Establishrneuts for the Gcilreral 

. Register Office ancl for the Offices of the several District Registrars and Deputy 
:Registrsra as rnay be necessarv for the purposes of this Act. 

SIT. The Registrar Genera.1 and the several- District Registrars a~ld  Deputy 
Registrars shall use a seal bearing the following inscription 

Seal of Office. in English and in such other language as the local Govern-: 
iuent s11all direct : '< The Seal of the Registrar General Tor qf the Dht~lict 
.Rqqistrn.r, or. Deputy Regishar) of >) 

INSTItUMENTR TO BE REGISTERED. 

XI1 1. So  Instrumellt being a deed of gift of inlrrloveable proparty, na  

Certaiu Tnstruments lease ~f im~noveable property for a.ny period exceediug one , 

uOttObereceivedin evid- year, 110 Instrument (other than a deed of gift cr  lease as ,: enee in any Civil proceed. 
ingunless registeredao- aforesaid) which purports or operates to create, declare, , 
cording to yrovisir<~zs of 
this A C ~ .  transfer, or extinguish any right., tide, or interest of the value- ; 

'of one hundred Rupees or upwards in any irnmoveable property, ancl no Instru-:? 
rnent which acknowledges the receipt or payment of any consideration on account4 
of the creation, declaration, transfer, or extinction of any right, title, or interes 
as above, of such value as aforesaid, in any imlnoveable property, shall b 
received in  evidence in any Civil proceeding in any Court, or shall be acted o 
by any Public Officer, if sucll Instrument shall 'have been executed on or after th 
date on which this Act shall come into operation, and if the property to whic 
such instrument relates shall be situate in any part of British India in which thi 
A c t  is in force, unless the some shall have been ~egistered in the manner an 

Proviso. 
within .the time prescribed by this Act. Provided that th 
provisiond of this Section shall not apply to any lease exec11 

between landlord and tena~lt relative to land in the Presidency of Madras lia 
t.o the payment of revenue to Govel.nment, b r~ t  any suclr lease may be register 
uncler Sectiou XVI, subject to the provisiorls of Sections S V I I  and XXX. , . 

XIV. For the purposes of this Act, the value of the right, title, or inter 
in any in~nlovsahle property created, declared, trailsferr 

Mode of determining, 
t ~ c  value of the tight, or extinguished by any Instrument shall . be take11 to ', 

-title, or interest affected 
Instrulnents required the value indicated by the Stanlp afixzd thereto or impres 

"' 
tberecn under Act X of 1862 ( to  cohsolidate arrd a7 

, lazu relaling to Stamp Duties), or under any other -Act for the time 
force for regulating the Stamp Duties. ' 

. . . ,  . . .  . . . . . . .  . . . .  . I . ,  . .  
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XV. IE a District Begistrar or Deputy Registrar shall refuse to register a,n ' 

F 

On to registel,, Iristrument falling within the provisions of Section XII I ,  i t  
regu1ar suit may 'le shall bc laivful for any person interested to institute a regular brought to  enforce regis- 
tration. suit in order to establish liis right to have such Instrument 
registered, and the Instrument shall be admissible in evidence for the purposes 
of such. suit,. The District Registrar or Deputy Registrar who refused to register 
such Instruinent shall not be made a party to any such suit, but the Court may if 
i t  shall think proper order such District Registrar or Deputy Registrar to register 
the Instrument, and he shall be bound to comply with the order. The petition 
of plaint in any suit instituted under this Section shall be written on paper bear- 
ing a stamp of the value of eight annas. 

XVI. On arid aftei. the date on which this Act shall come into operation, 
Znstauruenis 17ltel.enf any of the follo~viring instruments executed on or after the 

the rcg&trr.tion is op- 
tional. said date may be registered under this Act :- 

1. Any Instrunlent which purports or operates to create, declare, transfer 
or extinguish ally right, title, or interest of value less. Ghsn one hundred Rupees, 
in any immoveable property. 

2. Any Instrument which acknowledges the reccipt or payment of any con- 
sideration on account of the creation, declaration, transfer or extinction of any 
right, title, or interest, of such value as aforesaid, in any such immoveable property. 

3. Any lease for a period not exceeding one year. 

4. Any Instrument wllicli purports or operates to create, declare, transfer, 
or extinguish any right, title, or interest in any immoveable property. 

5. Any Will, Codicil, or Authority to  adopt a son. 

$ 6. Any decree or order of Court or private award of arbitration. - 

7. Any Deed, Bond, Contract, or other Obligation. 

XVII. No P~ls t ru~nent  of the descriptions rnentiorled in Sections XI11 and 

hat Instruments not XVI (other then a Will, Codicil to a Will, or Autliority to 
accepted unless prc- 
a for registration adopt a son), which shall have been executed before fhe date 

, on which this Act shall enme i ~ t o  operation, shall be accepted 
tion of thisAct .  for registration unless snch Instrument be presented for regis- 

ation witbin twelve months from such date, 
XVIII. No 
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XVIIT. N o  ~ n s t r u m i n t  of the descriptions mentioile(i in '+Sectiou. XTEI, 

Wllat Instrninents not 
which 'shall have been executecl after 'the date  on which this 

to be accel~ted unless pre- Act shall come into operation, shall be accepted for registration 
seuted for registration 
within foul inonths after U I ~ C S S  presented for Chat purpose to the proper Officer within 
execution. 

four illoilths from the date of the execution thereof. 
' 

XIX, No Instrument of any of the descriptions mentioned in  Sectiorl X V I  
(other than a Will; Codicil to a Will, or Autllority to adop$ 

XVhat Instmments not 
to beac~e~tedunlesspre- a son), which shall be executed after the  date  on which this 
sented fo1- regishation 
nrlthin hue montlls after Act shall comc into operation, shall be accepted for registration; 

b 

execution. unless presented within two months from the date of thB 
B 

execution thereof. G 
XX. Any Will, Coclicil t o  a Wili, or Authority to adopt n. son inay at  a 

'What Instruments may 
tilne be registered ia the manner hereinafter provided, by t 

bere$ktere<1atany time. pel-son making such Wil l  or Codicil, or giving such Authorit 

PLACE OF UEGISTRATION. 

. XXI. Sr,ve as in  th'is Act otl~ermise provided, every Instrument which p 
ports or operates to create, declare, transfer, or extinguish 

I11 what Office certain 
Instruments to be pre- right, or interest in  any immovcable property, and . sentea for registration. 

Instrument acknowledging the receipt or payment of any 
sideration on account of the  creation, declaration, transfer, or extinction of 
right, title, or interest in any i r n m o ~ e ~ b l e  property, or any lease, shall be prese 
for registration in the Office, of the  Deputy Registrar within whose Sub-Dis 
the property is situate. 

X X I I .  Every Instrument other than an  l ~ i s t r u m a n i  of the  nature spec,! 
in  the  last precediizg Section, shall be presented for registr 

- I n  what Office other 
Inatl.uments to be pre- in the Office of the  Deputy negistrar within whose jurisdi 
sented. such Instrurr~ent is executed, or a t  any  Itegistry Office 
the  same local Government, a t  which all the  pa,rties executing such Instru. 
shall desire the same to be registered, 

P 
XXIII. Every Instrument affecting immbveable property the rvhd 

To what Officer Instru- 
ments arectiog iinmove- 
able prope~ty situate in 
more than one Sub-Dis- 
tlsict to be  resented for 

which, although situate in one District, is not situate! 
Sub-District, may be presented for registration t o  any 
~ e ~ i s t r a r  within whose Sub-District any part of such 

registration. is situate. It sha.11 be the  duty of such Deputy B e g i s t r ~  
registering the Instrument, forthwith t o  causc t o  be made and to forwar2 
thereof, endorsed in the manner prokided in Section XXV, to the  District I$ 

,$ 
...$ 
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to whom he is subordinate, who shall register the same, and forward a copy of such 
Instrument and of the endorsement aforesaid, to every Deputy Registrar in his 
District in whose Sub-District any part of such property is situate, other than the 
Deputy Registrar in whose Office the Instrument shall have beea originally regis- 
tered, and every Deputy Begistrar - who shall receive such copy shall forthwith 
register the same. 

XXIV. If any Instrument tendered for registration bc in a language ~vhich 

ToNh~toEcerIllstru~ the Depury Registrar does not understancl, the Deputy Regis- 
luents ill langnagc not un- 
derstood by Deputy Reg- trar shall refuse to register the Instrnment, ancl shall isefel. 
istrar to be the parties to the District Registrar, who shall deal with the 
Instrument in the same manner as he is required by this Act to deal with Instru- 
ments presellted to him in the Erst instance for registration. 

xXT(. Every InstrnmenfJ affecting iirlmoveable property situate in  illore 

To what Officer Instru- 
Districts than one, may be presented for registqation to the 

lnentsaffectillg immovc- District Registrar of any such District in  which ary  part of 
able properky situate in 
1norethanoneDistrictto such property is situate. It shali be the duty of such District 
be presented for registra- 
tion. . Registrar, after registering the Irstrument, to cause to be 

made and to forward to the District Registrar of every District in which any 
other part of such property is situate, a copy of s ~ ~ c l l  Instru~nent,  endorsed with . 
an  attestation stating the date on which i t  was registered and i ts  number in his 
Begisher Book. The District Registrar receiving such copy so forwarcled 2nd 
endorsed shall register the same as if it had been preseilted to him in the first 
instance, and. shall forward a copy of such instru~nent and of such endorsernerzt at, 

aforesaid to the Deputy LZegistrar of each Sub-District; within the local limits of 
his jurisdiction in which any part of such property is situate, and every Deputy lie- 

who shall receive such last mentioned copy sllall fortllwitll register the saine. 

XXVX. It shall be lawful for the Registrar General i n  his discretioil to 

Registration by Regis- 
receive and register any Instrument of' the nature specified in  

; tray General. Section XXX, which may be preseuted at his Omce for regis- 
tration, without reference to the situation of the property to which the Instru- 
ment relates. I n  registering any Instrument under this Section, the Registrar 
Gener21 shall follow the mode of registration hereinafter prescribed for the regis- - 
tration of Instrunlents presented in the first instance to a District Registrar ar a 
Deputy Registrar. 

X X V I I .  It shall bc the duty of the Registrar General, on any such Instru- 
ment being registered in his Ofice under the last preceding 

Proceedings in case of 
registrationby Registrar Section, to cause to be made and forwarded to every District 
General. Registrar within. the local liinits of whose jurisdiction any 

part 



part of the property to which the  Instrument relates is situated, a copy of suck 
Instrument endorsed with an attestation stating the date on which i t  was 
registered and the number in  his Register Book: and the District Registrar 
receiving such copy shall register the same as if i t  had been presented to him 
in the first instance, and shall forward a copy thereof and of the endorsement 
aforesaid to the Deputy Registrar of.. each Sub-District within his jurisdictio:~ ill 
which any part of such property is situate, and every Deputy R e g i s t r ~ ~ .  who shall 
receive such copy shall register the same. 

X X V I I I .  Every Instrument to be registered under this Act, not being a 

BY whom Instruments, 
Will, Codicil to  a Will, or an Authority to adopt a, son, shall 

with certaill erceptiO1ls, be presented at  the  Office in which such Instrument is to be 
are to be presented for 
registration. registered by all the  parties executing the  same, or by the  

- 
heirs, representatives, or assigns of such parties, o r  by the authorized agents of 
such parties, or of their heirs, replqesentatives, or assigns under a, power of attor- 
ney special or general. B u t  no such power of attorney shall be recognized for 
t he  purposes of this Act unless it shall have been executed in the presence of, 
and duly attested by, the District Registrar or Deputy Registrar within the local 
limits of whose jurisdiction the person executing the same resides if he reside 
in  any part of British India subject to  the operation of this Act, or if he reside 
i n  a part of British India not subject to the operation of this Act., unless i t  shall 
have been executed in  the presence of, and been duly attested by, the Officer pre- 
siding over the principal . - Court of original Civil jurisdiction within the local limits 

. of whose jurisdiction the person executing the same resides. If the person 
executing sucll power of attorney clo not reside within any part of British India, 
i t  shall not be recognised for the purposes of this Act unless i t  shall have been 
executed in the presence of, and duly attested by, an Officer of' the British Govern- 
ment, or by a Notary Public where there is such a functionary. The provisions 
contained in this Section relating to the executioil of powers of attorney in tlie pres- 
ence of the District Registrar or Deputy Registrar, shall not  apply in the case 
of a Xative woman of a rank or description, which according to the customs of 
the country would render i t  impl-oper to require her personally to attend a t  the 
Office of the District Registrar or Deputy Registrar. I n  the case of any 
woman of the rank 01. clescriptio~i above mentioned, the  District Registrar or 
Deputy Itegistrar, if satisfied that  the power of attorney is the free and volun- 
tary nit of the woman by whom i t  purports to have been made, may attest the 
same witliout requiring her personal attendance a t  his Office. For the purpose 
of satisf'ying himself on this point, the District Registrar or Deputy Registrar 
may proceed or' depute some trustworthy person to  the residence of tlie wtjri~an 

to 



ACT No. XVI (-IF 1864. 
a 

to take her exurnination in the niocle prescribed for tilltins evidence of Native i 3 
females of rank. 

7 3 
MODE OF REGISTRATION. 

2 
S X I X .  011 the parties to anj7 Irtstru~llerit, their lleirs, aclu~inistrators, or .; 

I 
assigns, or the agents of such parties authorized as herein- 

13nclniry lhefore legis- 3 
t ~ a t i o n  by the nistr~ct beforc p~ovided uppeariug before the District Ibt~gistrar or 
Registra1; Itegirtrnr or Deputy 1:egistrilr for the purpose of obtaining t l ~ c  registration G B 

of such Instru~netlt. Ile shall pl-occed to enquire whether such 4 
Instrument was cxecutecl or ilot by all the parties thereto by who111 it purports 7 

to have been executed, nrld to sntisf'y himself of the right of ally person to * 
f 

appear as t l ~ c  heir, acln~iriistmtor, or assign of any pn,rty rnhon~ hc sha!l claiul to 1 
1 

represent, or if any party shall appear. by agent, of' the authority of such agent. B 
4 

If' all tlie parties e~ecut~irlg the Instsumcnt appear personnlly befox the Llistrict 
Registrar or 1)eputy Registrar and are personally liuomn to liiw, or in case they 'a 3 

I 
are not persot~nlly klio~vti to him if t,lluy satisfy him that they are the parfies they 
represent themselves to be, and if they all ndn~it  ttlc execution of tlie Instrun~ent, 

S ?i 

l 

or in the case of any party appearing by a~t~horized agent if such agent shall ,g 
i 

admit the execution of the Instrument, the District Registrar or Deputy Regis- 
4 "a 

trar shall register the sarne. . 1  
$ 

XXX. 'The District Registrar or Deputy Registrar shall eliter in the Reg- 3 

i ister Book the ilnIiie a i d  adtlress in full of every person whorn 
\ 

Fntrjes to be wade as he rnlrr esn~nine as to any of the mattrrs in the last precetlillg 
3 

to persons examined. 

Section mentioned. I 
3 XXSI. If any party to  an Illstrnmer~t shall require assistaucc to procure j 

Node of enforcing a t -  the attentlance of a person whose testimony is iiecessery for 
tendanceofpelsO'lwhOsc the registration of such Instrutnent by a Deputy Eegistrar, testimony is reqlirrecl by 
ne1)uty Registrar. such Deputy Registrar lniiy in his discl*etion, and if such 

person shall be within the local limits of the j~~riscliction of such Deputy Regis- 
trar, issu~:  a surnlnolls requiring such person to attend at the Office of such 
Deputy Registrar at  a t i ~ e  named in  such surnmons. 

XXXII. I f '  the person whose at.tendance is required is not vit.hi13 the 

Agplication when t o  be 
local limits of the jurisdidtion of the Deputy Registrar, the 

made to  nistyict Regis- party to  the Instrument who requires his attendance shall 
apply through the Deputy ltegistrnr to the District Registrar 

in whose District such person is, nncl the District Registrar nlay i n  his discredoll 
issue a like surnlnoris for the attendauce of such person itt the Office of such 

uty Registrar. 
XXXIIJ. The 
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XXXIII. The l~ovisions of the lust two preceding Seciions shall apply 
JIode of enforcing at- q?~ktkLs  nzutanclis , to  all cases in whicli :L party e x e c u t i ~ ~ g  an 

teudanco of person whose 
evidence i5reqaired a I r i s t r u n ~ e ~ ~ t  sllall recluire assistance to procure the attendance 
Dktrict re gist ma^. or 
Registrer General. of a person whosc: tcstirr~onv is riecessary for the registratio11 - 
of such Trlstrurnent by a District Registrar or by a Registrar General. 

XXSIV. The provisions of tlie Acts in force for t l ~ e  time beiiig for pro. 

Law rel,vtillg to c ~ ~ r i n g  the atte~ldaiice of witnesses, for the examinat,iou, 
of witllesse~ remuneration, and puoisl-lment of witnesses in suits before ill suits in Civil Courts 

lo apply to yelsous Civil Courts, shill1 he of equal force nud effuct in respect of 
summoned as m+tnesses 
11nder thih A C ~ .  any persoti sutnrnoneci to appear as a witness under the 

foregoing provisions of this Act. 

XXSV. No Instrument shall be accepted for registration if any interlinea- 
E1,asures or intel.liaes- tion, erasure, Or alterati~ll sllall :tppear On such Instrument, 

t i m s  in Inst~urnentg pre- 
sented for registration. unless the palmties appc'a.i-ing to register the sa.me shall attest 
with their signatures such interlinea.tion, erasure, or alt.erat.ion ; aricl it shall be 
the duty of tlie Officer registming such Instrumelit, at the time of registering it, 
to make a note in the Register of such interlineation, erasure, or alteration. 

XSXVI. On every Instrument admitted to registration there skiall b 
Particular3 to be endol-sed t,he following particulars,--that is to ssy- 

doraed on 11lst1.ument ad- 
mitted to registration 

1, The date and lzour of presentment. 

2. The names in full of the parties executing the Tnstrument: andif  i 
shall have been presented by the heir, representative, or assign, or by the age 
of any party, the name of such heir, rep)-esentative, wssign or agent. 

3. The name and address in flill of every person .cvhosc cvidence m 
have been taken under any of the provisions of this Act. 

4. Any payment of rrloiley or delivery of goods ~nade in the presence 
the District Registrar or Deputy Registrar. 

SYXVII .  Tire endorsement sliall he signed by every party executin 
Instrument, or b y  his heir, representative, or assign, or 

El~dorsenient by whom 
tobes igned  and how to agent, and shall be certified by the seal and signature 
hc certified. 

.District Hegistrar or Deputy Registrar. The Instrumen 

endorsed shall be prin~d fkcie proof on the production thereof in ally Court 
such Instrument has been duly registered i n  the manner ~rovided in thi 
Provided that it shall be competent to the Court to require further evide 
suck registration if i t  shall see sufficient cause for doing SO. 

X XXVIII. 

f9 
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XXSVITI.  Every ~ ~ s t r u m c n t  admitted to registration and eiidorsed a s  
1 

1 hereinhefore provided, shall be copied in its appropriate book 
Pdgistered Instrument 

to be copied and nam- accordit~g to the ur.;lelx of its preseutsttion, and shall b e  
bered. 

llurnbered accordingly. 

X X X I S .  After the provisions of Sections X X S V I ,  XSXVlX, and 

letullled X S X V I I  I sliall have been cornplied with, the Instrument 
further shall be returned to the party who shall have preseu ted the 
same for registration, with a furt,her endorsement inscribed thereon and certified 
as above, containing the nunlber and page of the book in  which the copy and the 
registration of the Instrun~ent shalf have been 111ade. - 

X 1,. An abstract of every original Instrun~ent affecting iu~moveable prop- 

The forwardiig dupli- 
erty registered in the Ofice of any Deputy Registrar, shall 

cate abstlacts of certain with an er~clorsernerit attesting the date on which i t  mas reg- 
Instruments registered in 
tlie Ofice of J)c)mty istcred'al~d its number in the Register Book of such Deputy 
Registrar. 

Begistxar, within seven days be forwarded in duplicate to tke 
District Regi~trar ,  who shall forthwith forward one of such duplicates to tlie 1 Gene~al  Register Office. 

XLT. A11 abstract of every original Instrument affecting imnloveuble prop- 

The forwarding ab- erty registered in the Office of arly 'District Registrar, shall 
stracts certain Instru- with an endorsement attesting the date on which it was regis- 
n~ents registered in the 
Office of the District tered and its number in the Register Book of such Ilistrict 
Registrar. 

Registrar, within seven days be forwarded to the General 
Register Office. 

XLII .  On tlie receipt in tlie General Register Office, of the abstract of any 
entry made in any Register, the same sliall be entered in the 

Such abstracts to be 
entered in General lieg- Book NO. 1, 2, 3, or 4, described in Section of this Act, 
ister Office. 

as the case may be. 

DECREES AFFECTING REGISTERED ,INSTRUMENTS. 

XLXII. When any Civil Court sliall by a decree or order declare any In- 
In  what cases Jleulo- strument relating t o  iizlll~ovcable l~rbperty ~vhicll shall have 

randum of decree affect- 
iug certainregisteredIn- been registered under this Act to be invalid, or when any Civil 
stnl~nents to be sent to 
the Oficein n ~ c 1 1  such Court shall pass a decree or order affecting the validity or 
Instrument shall have 
been registered. otherwise of any such Instrumei~t., and such last lnentioned 
decree or order shall create, declare, transfer, limit, 01. extinguish any 
title, or interest under such Instrument in the inllnoveable propertj7 to ~vhich it  
relates7 such Court shall cause a Metnorarldum of the decree or order to be sent 
to the Office in which such Instrun~ent shall have been originally registered. 

XLIV.  Whenever 
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XLIV. Whenever any Yernorandum is received under the last preceding 

Proceec~illg;; Section, a transcript thereof shall immediately be made in the 
of snch Memol*~ncl~trn. margin of the part of the booB in which there is any register 
of the Ilistrument aft'ected by ~ u c h  Men~oranduin : and the District Registrar or 
Depnt,y Registrar shall forthwith trailsri~it a copy of such Memorai~durn to the 
Eegistrar General, and to every llistrict Rvgistrar and every Deputy Registrar in 
mIlose Office the said Tnstrument or any nbstTnct thereof is registered. 

SI,V. R h e n  any Civil Co111.t shall by a decree or order create, declare; 

To ,,.hat Registrars transfer, limit or extinguish any right, title, or interest of any 
Memorandirm a f f ec t i ng in , , oeb l ep l  of decrees person in any irlrnlorreablc property situate in any part of 
perty to be sent. firitis11 India ill which this Act is far the tiime being in force, 
such Fourt shall cause a Me~nol-andum of the said decree or order to be sent to 
every District Registrar and every Deputy Flegistxar within the local limits of 
whose jurisdiction such immoveable property or any part thereof is situate. Every 
such A!l emorandarn received by a District l>legistrar or Depnty Registrar shall bc 
entered by him in a book to bc kept for t h e  regi~trat~ioli of decrees and orders: 
and a copy of such Metnorandun1 shall be sent to the llegistrar Geaeral. 

REGTSTRATXON O F  WILLS, CODICILS, AND AVI'HORII'IES TO ADOPT. 

XLBI. Ally person wishing to register liis Will, a Codicil to his Will, 

3Iode of presenting for or any Instrument giving authority to adopt a son after his 

~ f ~ , " $ t ~ t ~ ~ n t ~ ~ ~ ;  decease, shall eitlier personally or by a duly a~~thorizcd 
i w ' ~ ~ ~ t l l o ~ i t y  b ~ ) a d o ~ c  agelii deliver such TlJill or* Codicil, or Instrument, in a 
sealed cover superscribed with tlle name of the depositor and the nature of 
the Instrument, to a District Registrar who shall, if the Will, Codicil, OY In- 
struinent be presented in person, satisfy hin~self of the identity of the person 
preseiltiilg it, or if the Will, Codicil, or Instrunlent be presented by an 
agent, shall satisfy himself of the authority of sucll agent as p~ovided in 
Section XXVII I. 

XLTrII. If satisfied as abo~-c, the District Ttegistrar shall enter lhe 

docl,nlellts hol,. receipt of every sealed cover delivered to him under the 
to 1 ) ~  entetecl. last precediiig Section in the Register of Deposits of TVills, 
Codicils, and Instruments gil-ing authority to adopt, transoribiilg therein the 
superscriptioil on such sealed coveT, and noting in the Register and on the 
searled cover the year, nlonth, day, and houy of such receipt, togetlier wit11 
tlie name of the depositor, and the nanw of each of the persons testifying to 
the identity of sixcll clepositor, and the inscription so far as it is legible on the 
seal of the depositor. Ylie District llegistrar shall then place the sealed cover 
in a fireproof box to be supplied by Qovcrnnleiit for that puiyosa. 

XLVIII.  If the 
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XLVIII.  ;I;T tlze deposihar of any such sealed cover sliarll ~visli to mith- 

M7ith&.amaJ of sucli draw the same, it shall be lawful for him to  apply by peti- 
domments. bioiz to  the principal Court of original Civil jurisdiction 
having jurisdiction where the sealed cover was deposited, for an order that tlie 
same he given up to him. If  'the Court shall be satisfied to the identity 
with the depositor of the person applying for such an order, it nzay if it shall 
see fit make such an order as applied for, and the District Registrar in whose 
Oflice the sealed cover was deposited shall deliver up the same in obedience to  
the order. 

Xi&=. I f  on tlze death of tlze depositor of a sealed cover under Sec- 
tion XLVL, application be made to the District Registrar 

Proceeclings On death* in whose Office the said sealed cover was deposited to open 
of depositor. 

the same, the Bistrict Begistrar, ,after satisfying himself 
that .the depositor is dead, shall in the presence of tlze person xnaking such 
application ope11 tlie sealed cover, aizd shall enter a copy of the contents 
thereof, to be made at  .the expense of the applicant, in a jaegister of TVills, 
Codicils, and Instruments giving authority to adopt a son. WThen such copy 

~e-depos i t  of such shall have been entered, the District Registras shall re- 
documents. depqsit the original Will, Codicil, or Instrument, until 

requii-ed to produce the same in a Couyt of J u  s t' ice. 

L. The District Registrar shall furllislz to any applicant who sha,ll pay 

Copies of Mrills re-de- 
to hiin the fees payable under this Act in respect thereof, a 

posited to be furlfished copy authenticated by his signature, of any wil l  re-deposit- 
on payment of fees. 

ed -un&er the last-preceding Sectioiz. And ally copy certi- 
, fied by tho Ilistrict Registrar to be a true copy, shall be evidence of the con- 
tents of the Will, Codicil, or Instrument giving authority to adopt, of ~vhicll 
it purports to be such copy. 

LI. Whenever the parties to a, bond or other written obligation for the 

Parties mttg I,ave pay~neilt of money, shall at the time of registering the same 
ngreement recorded, tha t  
amount secured by a under the provisions of this Act apply to the District Regis- 
written trar or De-pty Registrar to record their agreement, that in be recovered without 
suit. the event of the bond or other writtell obligation as aforesaid 
not being satisfied within the time stipulated the anzount inay be recovered as 
bereinafter provided without a suit, it shall be the duty of the District Registrar 
or Deputy Registrar, after illamking such enquiries as he may think proper, to 

record 
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record such agreement at the foot of the endorsement required by Section 
XXXVI? and such record shall be signed by the District Registrar or Deputy 
Registrar, and by the parties to the bond or other written obligation as aforesaid. 

LII .  A bond or other obligation for the payment of money registered with 

t o  for h e  such agreement as in the last preceding Section mentioned, ' 
paymentof money regis- 
ter,, ~ t h  ,ch agree may be enforced without a suit by any Court which would 
ment may he enforced 
without suit. have had jurisdiction to try a suit on such bond or other 

obligation for the recovery of the amount, provided that the 
application for the enforcement of the same be made within the period of one 
year from the date on which the amount became payable. The bond or other 
obligation as aforesaid shall be enforced as a decree in a suit under the rules 
applicable to the execution of decrees in the Court in which the application for 
enforcement is made, but subject to any provisions contained in any law for the 

i time being in force, in relation to the enforcement, without a suit, of bonds or 
t 
t 

other obligations for the payment of money registered with such agreement as 
I aforesaid. The application for the enforcement of a bond or other obligation for 
i t'he payment of money uiider this Sectioa shall bc written on a stamp paper of 
I 

one-fourth the value prescribed for a petition of plaint, in a suit t o  recover the 
same amount, under the provisions of Article 11, ScheduLe B, Act X of 1862 (to 
con.solidate and amend tie law relating to Stamp Duties), or any other law for the 
time being i n  force for regulating S ta~np  Duties. 

REGISTRATION FEES. ' 

LIII. Subject to  the  approval of the Governor-General of India in  
Council, t h e  local Government shall 1Jrepare a table of fees , 

Pees to be charged 
fol. registration kc., how payable for the  registration of Instruments, for searching. 
to be fixed. 

the  Registers, and for making or granting copies of entries, 
abstracts, or Instruments, either on registration or search. Subject to tlie like 
app~oval, the  local Government shkll also prepare a table of special additional 
fees payable for every registration by a Registrar General under Section 
XXVI,  and for such other matters as shall to the local Government appear 
necessary. The local Goveriiment may from time to time subject to the like 
approval alter such ldhle. A table of the  fees so payable shall be published in 
the  Official Gazette, and shall be exposed to public view in every Office estab- 
lished for the  registration of Instruments, and no Instrument, shall be 
accepted for registration, and no copy shall be granted, and no search shall be 
made or allowed until the fee duly prescribed in that  behalf shall have been 
paid. 

LIV. All 
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LIV.  All fees received under the  provisions of this Act  (not being fees 
payable under Sectioli XI  of this Act  to  Officers who are 

flisposal of Fees. 
paid wholly or i n  part  by fees), shall 6 e  remitted to  such 

Treasury as the  local Government shall direct, and be credited t o  Government,, 
1 

REGISTERS. 

LV.  The local Government shall provide for the 9ffice. of every Registrar . 
Books. 

General, District Registrar, and Deputy Registrar, such books 
as may be necessary for the purposes of this Act. The books 

so  provided shall contain such printed forms as shall from time to titne be pre- 
scribed by the Registrar General, with the sanction of the local 

. Porllls. 
Government, for the entries to be made therein and for the 

indexes to such books, and the pages of such books shall be coiisecutively nutn- 
bered in print, and the number of pages it1 each book shall be certified on the 
title page by the Officer by whom such books shall be supplied. T11e local 

Fire-proof bores. 
Government shall 'further supply the Office of every District 
Registrar with a fire-proof box. 

LVT. 11: eyorTT U L ~  Generd Register Office, and in the Office of every District 

Four distinci Books. 
Registrar and Deputy Registrar, four Books shall be kept, 
which shall be entitled- 

1. Register of absolute transfers of immoveable property. 

2. Register of other transfers of immoveable property. 

3. Register of decrees and orders of Court and of awards of arbitrations. 

4. General Register of all other Instruments for the registration of which 
provision is made in this Act, and the entry of which is not required to be made 
in any other Register. . 

LVII. All entries made in such books shall be numbered in a consecutive 
~n which book certain numerical series wEich shall cbmmence and terminate with 

instruments to be regis- 
tered. the year, a fresh series being co~liu~enced a t  the beginning of 
each year. Whenever any Instrument for the registration of which application 
may be made, refers to immoveable and also to moveable property, i t  shall be 
entered in Boolr No. 4 and also in BOOIT No. 1, 2, or 3, as the case may be. 

LVIII. Two Indexes shall be prepared for each Xegister, one containing 
the name of every party to every Ins t ru i~~ent  registered, and 

Indexes. 
the other in the case of inlinoveable property containil~g the 

name of the village or place where the property is situate, together wit11 a descrip- 
tion of the property and its name, and such other particulars and in such form as 
the Registrar General shall frorn time to time prescribe under Section LXIV. 

LIS. .FJvery 
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LIX. Every District Registrar sliall, i11 additiou to the books prescribed in 4 
Registers of wills, kc. Section LVI  of this Act, keep two books, to be entitled- 4 4 

Register of deposits of' Wills, and Codicils to IVills, and Itlstruments giving *- 3 

authority in adopt a sun, as provided i11 Section XLVII. 4 
1 
3 

Register of Wills, Codicils, and lhst~uments giving autliority to adopt a son, 
as provided in Section XTJIX. 

3 
I,X. Subject to tlie previous payment of such fees as may be payable in i 

lllspection ofnegisters that behalf, tlie Registers i11 tlie General Register Offices and 1 
and copies of entries. in the Offices of all District Registrars and Deputy Registrars '! 
shall be at all times open to inspection by any person applying to inspect the ; 
same, and certified copies of any entry in such Registers shall be given to all j 
perJon's applying for such copies. Provided that the only Registers to bsinspected a 

sliall be the Registers No. 1, 2, and 3, specified in Section LVI, ancl the Register : 
i 

specified in Scction XLIX, Ii 

GENERAL RULES. 

1,XI. Every Deputy Registrar shall perforin the duties of his Officc undcr 
tlie superintendence and colltrol  of tlie District Begistrar in 

Control of proceed. 
ings of Deputy Regis- ~1110se Uist.1-ict the C)fice of such C)eputj7 Registrar shall be 
trars. 

situate; and the District Registrars shall have aut1iol.it.y to 
issue (whether on cornplaint or otherwise) any orders they may consider necessary 
in respect of ally proceeding or ornissiqri of ally Deputy Registrar subordir~ate 
to tbe~n~.. 

LXII. Every District Registrar rnay revise or alter ally order oi; tiny Deputy 
ltegistrar suborditlate to hill), refusing to adillit a document to 

Bevision of orders of 
~e11uty Registrars rehs-  registration, if an appeal against such order be ljreseiited to 
ing registration. 

the District Registrar within thil-t ,~ days froni the date of the 
order, but not otherwise. 

LXII I .  No appeal stlall lie to the District Registrar from 
No apl~eal fro111 order 

admitting to r~gist~va- an order of a Deput,y Registrar ad lnitting an Instrument TO 
tioii. 

registration. 

LSIV. The Registrar General shall cxcl*cise a general superiliteiiderlce ovcr 
General control all the Register OEces within the local liuiits of his jurisdic- 

Begistrar General. tion, and shall have power from tilne to tiine to frame rules not 
Po\ver to frme Rnleso iiicoiisistent with the terims of' this Act, for the guidnuce of the 

District Itegistrars and Deputy Begistrars subordillate to. hill?, for regulati,ng the 
proceediugs of these OKicers, aud for providing for the safe custody of books, 
papers, and Instruments, and also for the destructiorl of such books, papers, ahd 

Instrunients 



ACT No. S V I  OF 1864. 

Instruments as it mag be deemed to be no longer iiecessally to keep. The 'ules so 
framed shall be subinitted to the local Government for approval, and after they 
sl~all*have been approvecl, they sllall be published in the Official Gazette, and shall 
have the same force as if they west inserted in this Act. 

LXV. The registration of all 1ustrument.s under this Act shall be li~ade 

Registration to be 
only a t  the PuMic Office of the OAicer ~vbose duty i t  shall be 

made at a Pu1]lic Ofice. 40 ~egis te r  tlie same : but any District Registrar or Deguty 
Exception. Registrar mag on special cause being shown attend at the 

place of residence of' any party intending to execute any Instrument,, or of any 

! 
pe,rson desiring to deposit a Will, Codicil, or Authority to adopt a son, Every 
Deputy Registrar go attending sliall within t~venty-four hours report to tlie Dis- 
trict Registrar to vhom he is subordinate the fact of his having attended and his 
reason for so doing. 

LXVI. Every District Registrar or Deputy Registrar who shall refuse to 

Reasolls for I.efusal to register an Tnstrumeiit, aiid every District Registrar who shall 
register to be recorded 
by Distl.ict Eegistrar or refuse to order ail Instrument te be registered, s!~al! record 
Deputy Registrar. his reasons for so refusing, and on application made by any 
party t.o the Instrument and 011 his furnisl~ing a stamped paper of the value of 
eight annas, sllall give liini a copy of the reasons so recorded. ' 

LXVII .  A registered Instrument shall operate from the time from which 
Time from which regis- it would have conlnlenced to operate if no registration had 

tered Instrument shall 
operate. been required or made, and not from the time of ,  its 
registration. 

LXVIII .  Every Instrument of the descriptions mentioned in Clauses 1 

Priority of certain reg. and 2 of Section X V I  shall, if duly registered, have priority 
ktered Inetmments. to any other Instrunlent relaling to the same property, whe. 
ther such other Tnstrumeut be of tlie same nature as the registered Instrument 
or not. 

LXIX. I t  shall not be necessary for any Officer of Goverr~rnent to  appear 
in person for the purpose of regist#eriug a tly Instrument, hut 

Registry of Instru- 
ments executed-by, oron when any Instrulnent is executed by, or 011 behalf of, Govern. 
behalf of, Government. ment, or by any Court, Board, Cotumission, or Public Office 
on behalf of Government, the District Registrar or l)clput!7 Registrar to who111 
such Instrument is presented for registration, may if he ~ P P I I I  i t  llecessary refer 
to the Head Officer of the Court, Board, Comn~ission, 01. O!E<*e (111  \vhose behalf 
such Instrument was executed, for informatiou resl)ec:r i !tc ' 1111 $:I lue, and on 
being satisfied of the execution thereof shall register the 11 \.;t + I :  

XX. I f  any 
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LXX. If any person shall ~vilfully makc! any  false statelllent in any clepo- 

Fnlaestateulentsbefore sition or Ciecl'clrt~tiorl made by him before any Oficcr  actirig in 
!tlly Officer actirlg wder executi011 of this Act, in any proceeding or enyui~qy under the 
:his Act how punisli~ble~ 

provisio~ls of this Act, he shall ,be deemed' guilty of the 
ofl'ence of giving false evidence as defiued in Section 1 9 1  of the Indinu Penal 
Code. 

'LXXI. 'Phis Act shall come into operntiotl on the first day of J:\nuary 
1865 in the Presidencies of Bei~gal, Rlpdras, and Rornhay. 

C!on~mencc~ncnt of Act. This Act shall not come into operation in any other part of 
British India u~l t i l  it shall be extended thereto by an order of the Govesnor- 
General, of India in Council, o r  by an order or tjtie local Gover~iment, to be 
notified in tlie Official Gazette. 

SCHEDULE.. 
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I 

Extent of R~epeal. 

I Reg. XX, 1812 . , . / Bengal Code : For modifying some of the 
i 1 provisions contained in the 
i i existing Regulations respect- 

I ing the registry of Deeds, The whole Regula.tion. 
and for esta.blishing a Regis- 

i ter of eng-agenle~lts for the 
delivery of Indigo. 

I 

J 
Reg. IV. 1824 Be~~g-al Corli To provide more effeat~~ally for 

1 
the Office of Register whole Regnla,tion. 

I 
! Deeds. 

Reg. VII .  1832 ... Bellgal Code For modifying certaill of the 1 
l~rovi.sions of Regulatioii V. 1 

! 
i 

1831 and for providing Sup- $. Section IV. 

I plemen-tary Rules to that en- I 
; 
I 

1 nctment. J 
I 

Reg. XVII.  1802 . . . / Madras Code For establishing a registry f o ~  
! 1 Wills arrd Deeds for thetrans- The whole 

b 

i 

Reg. XI. 1831 . . . Code 
$1 
F 

i 
t - 

Reg. IX.  1821 . . , ) Bombay Code 
,. : . . 

I 

fer or mortgage of real pro- 
perty. 

To niore effectually for 
the Office of ICegister of 
Deeds. 

For estal~lishing a Register of 
Title Deeds and a general 
Register of Deeds, obliga- 
tions, and other writings, i11 
each Zillah subordillate to 
the Presidency of Bombay. 

whole Regula,t,ion. 

7 
I The whole Regulation. t 
I 

I 
,I 

Reg. - XIII .  1828. . . . For ennl~l ingAssis ta  Judges, 
when expedient, t o  keep the 
Registers prescribed by Re- . . gulation 11 of 1827-, when 
sta,kioned in the Districts. 

--. - - 

7 ' 
I 
} The whole Regulation. 
I 
J 

-- . .. . - . 
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&Turnher and date of 
Acts. 

I 
I 
I Extent of Repeal. 

I 
I I -__- -._---._-_I___--.-_ ... .. . _ -- - - 

Act XXX. 1838 . . , 1 . , . . . .  . . .  Ti:e whole Act . 
Act I. 1843 ... For amending the Law co~lceruiug the regis- 

tration of ~vritten Conrrejrances and other 
Iilstrnmeuts affectin y titles and other ia- 
terests to lancl. 

Act XIX. 1843 For amending the IJ~TV resl~cctiiig the Regis- 
tratio~i of cert,aii? Deecls. 

Act IV. 1845 

I 

Act XVIII. 1841'7 

Act XI. 1851 ... 

Act XXJX. 1856 ... 

Act 111. 1859 ... 

&'ole curing the iiivalicliti in the 1-egistration i 
of Deeds arising from the fact of liaving I 
been registered by persons not duly ap- 
pui~r'ted or 011 oiher than i;olu.t days. I 

For the custocl-jr of Registers of Deecls in 
the Presidency of Bengal. 

Concerning the taking of Oaths of Office yhe whole ~ ~ t .  
by 3.egistdrs of Deeds. 

I 

For coiiferring Civil Jurisdiction in certain 
cases upon Cailtoiiment Joint Magistrates, sections JX and X. 
and for coastituting those Officers Registers 
of Deeds. 


